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Mr. Amit Mathur, counsel for applicant.

This Original Application is directed agelns :'.ithe order
dated 19.11.2012 (Annexure A/l) by Wthh a. henalty of
remov'al from service has been lmposed upon the
applicant. Itis not disputed that against the order dated
19.11.2012 (Annexure A/1) passed by the DlSClpImary
Authority, the applicant has filed an appeal before the
Appellate  Authority and the same vi-,,‘.'i pending
consideration: In view of this fact, the present Original
Application is premature and the same deserves to be
dismissed as the remedy which has been avalled has not
been exhausted by the applicant. However, conS|der|ng
the -request of the applicant, it is expected from the
Appellate Authority to decide the appeal of the applicant

expeditiously in accordance with the prov1510n of law.

With

these observations,
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